249 High Court Judges
If there is any thing, please meet me in the
Chamber and we will discuss it. We cannot
20 back to what has been disposed of.

HIGH COURT JUDGES (CONDI-
TIONS OF SERVICE) AMEND-
MENT BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MISHRA) : Sir, I begto
move for leave to introduce a Bill further
to amend the High Court Judges (Conditions
of Service) Act, 1954,
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“No Bill shall be included for introduc-
tion in the list of business for a day
until after copies thereof have been
made available for the use of members
for at least two days before the day
on which the Bill is propossd to be
introduced.”

BHADRA 6, 1892 (SAKA)

Conditions of Service 250
Amds. Bill

gad ad— @ falaw & am-
Wqza 08 Oweq § qg W W A £
38 # 715 avew et € a3
W T gedt 9 §f 3T W T aveng
fad 7rr war fay ag a1 v faww
gl & fag & s A Avfedt @ fadas
&R F 1 WT 97 5 e g7 @fen
AT IF @ g A I T AT
ATEATE 1 WA &1 1@ T ey Ay
A AT H z@ w1 A W@ Qae
afedt afi g AT @ F amawTEw q¥
Arg N asaff 1 Y @S |
% a%rg #< | §F qR F qra & @ wr
fadiq szar g1

MR. DEPUTY-SPEAKER : The o nly
point for consideration is whether the Bill
was not circulated two deys ahead. Whether
it is urgent or not, it is for the House to
decide. It is a question of opinion. Here it
is clearly stated that the Bill was circulated
on the 25th. Today is 28th. It was circula-
ted three days before. Therefore, it is quite
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“..e... he shail give full response ina

dum for the consideration of

the Speaker explaining why the Bill is

sought to be iniroduced without make-

ing available to members copies
thereof in advance...”
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The question is :

“That leave be granted to introduce &
Bill further to amend the High Court
Judges (Conditions of Service)
Act, 1954."

The motion was adopted.

SHRI RAM NIWAS MIRDHA : 1
introduce the Bill.

*Published in the Gazette of India Extraordinary Part Il, Section 2, dated 28.8.70,

*Introduced with the recommendation of the President.



